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CORRIGENDUM
© No: 633§ /C,,_/; Dated: 19.05.2016

Circular No. 32 dated 27.04.2016 of the High Court of

Jammu and Kashmii shall not bé construed to mean that there is

any fetter in listing of fresh cases buttressed with urgency
memos before the Hon’ble Court. Therefore, it is directed that
all fresh cases and the matters directed to be listed on the
specific directions of the Hon'ble Judges shall be generated in the

Supplementary Cause List in consonance with the earlier practice
in vogue.

By Order

(M. K. Hanjura)
Registrar Generatl

No. & 226 ?)Q/Gg Dated : 19.05.2016

Copy to the: «

1.
2.

Principal Secretary to Hon’bie the Chief Justice, High Court of J&K,
Secretaries to all the Hon’ble Judges, High Court of J&K,
.....for information of their Lordships.

Registrar Vigilance, High Couri of J&K, Srinagar, for information.

4. Registrar (Judicial), High Court of J&K, Jammu/Srinagar, for

information and necessary action

. Incharge NIC, High Court of J&K, Jammu/Srinagar, for uploading

the same on the High Court Website.
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